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"['m: INDIA\I COCONUT COMMITTEE (AMENDMENT}
| ACT, 1953

No. IXIX or 1952

" [18th December, 1952F

An Act further to amend the Indlan Coconut Comm1ttee Act,
1944.

BE it enacted by Parliament as follows:—

1. Short title and commencement.—(1) This Act may be called the
Indian Coconut Committee (Amendment) Act, 1952,

(2) It shall come into force on such daté as the Central Government
may, by notification in the Official Gazette, appoint.

2. Amendment of section 2, Act X of 1944 For clause (¢) of section %
of the Indian Coconut Committee Act, 1944 (hereinafter referred to as the
’Aprmclpal Act), the following clause shall be ‘substituted, namely —_

“(c) “mill”” means any premises in ‘which or in any part of which
copm is crushed or is ordinarily crushed ‘with the aid of power for the:
extraction of oil; :

Explanation.— ‘Power’” means electrical energy or‘ a,ny other
form of energy which is mechameally trangmitted and is not gene~
rated by human or animal agency;’.

8. Amendment of section 4, Act X of 1944.—In section 4 of the
prmexpal Act,—

(4) for clause (a), the followmg clauses shall be substituted,
namely — '

(@) the Vice-President; Indian Council of Agriculturat
- Research;

(aa) ‘the Agrleultmal Vla.rketmg Adv1ser with the Grovern-
ment of India; ™ ;

(#) for clause (d) the following clause shall’ be substituted,
namely:—

“‘(d) four persons representing, respectlvely, the Governments
of Assam, Madras, Mysore and Travancore-Cochin, appointed in
each case by the State Government concerned;’’;

(iit) for clause (g), the fo_llowmg elause shell be substituted,
namely:—

**(g) six othe1 persons, .of whom - two shall be elected from
among - themselves by the members of the House of the People,
one shall be elected from among themselves by the membeLs of
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the Council of States, one shall be nominated by the Government
of the State of Mysore and two shall be nomlnated by the Govern-
ment of the State of {Iravancore- Cochin.’

e, amendment of section 7,:Ac¢t X of 1944.—For sub-section (7) of’

section 7 of the principal Act, th,"ﬁ',fo]lowmg sub-section shall ve substituted.
namely:— o

(1) The Centlal Government may appoint any of the persons
referred to in section 4 or, any other person to be the President of the
_ Committee, and if any othel person is so appointed that other person

shall be deemed to be a member of the Committee for all the purposes
of this Aet.”

5. Amendment of snct;on 9, Act X of 1944.—In section 9 of the
principal Act,—

(i) in sub- sectxon (1) for the words ‘‘and coconut poonac.” the'
words and braqkets | eoconut poonag and ‘such other coconut. products

{excepting coir and its products) as the Committee may determinie.”’
shall be substituted ;

(1) for clause (b) of sub- section (9), the following clauso shall be
bubstltuted namely —

(b) the supply of techmcal advice to growers of -coconut, and
to persons engaged in any coconut mdus’ory,

6. Insertion of new section 9A in Act X of 1944.,—Afber section 9 of
the principal Aect, the -following section shall be inserted, namely:—

“QA. Owners. of mills to supply certain partwulars to Collector —
(1) The owner of every mill shall— .

" (@) if the mill was established before the commencement of
the Indian Coconut Comimittee (Amendment) Act, 1952, within
fourteen days of such commencement; and

(b) if the mill is established after the commencement of the
Indian Coconut = Committce (Amendment) Act, 1952, within
fourteen days of such establishment;

furnish to the Collgctor a statement contammg fhe following parti-
wulars, namely:—

. (i) the name and situation of the mill;
(i), the name and address of the awner;

(iit) the address to which communications relating to the mill
may be sent;. and
(fv) the total capaclty of the mill to crush copra.

 (2): Whoever fails .to comply with the provisions of sub-section (1)
shall be punishable with imprisonment .which. may extend to thres

months, or with fine which may. extend to five hundred rupees, or
with both.””
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